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of Petroleum and Chemicals and Mines and’
Metals (Departm: nt of Mines and Metals)—

(i) Notificatiin G.8.R. No. 1116, dated
the 12th May, 1970, publishing the Mine-
ral Concession (Amendment) Rules, 1970.

(i1) Notification G.S.R. No. 1117, dated
the 23rd May, 1970, publishing the Mine-
ral Concession Second Amendment) Rules,
1970. [Placed in Library. Sce No. LT-
4107/70 for (i) and (ii).]

NOTIFICATIONS OF MINISTRY OF FINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, | beg to lay on the Table
a copy cach of the following Notifications
(in English and Hindi) of the Ministry of
Finance (Departrient of Revenue and Insu-
rance), under scci-on 159 of the Customs Act,
1962 and section 3§ of the Central Excises
and Salt Act, 1944:—

(i) Notificaticn G.S.R. No. 1092, dated
the 25th July, 1970, publishing the Cus-
toms and Central Excise Duties Export
Drawback (General) 47thr Amendment
Rules, 1970.

(i) Notification G.S.R. No. 1093, dated
the 25th July, 1970, publishing the Cus-
toms and Cent al Excise Duties Export
Drawback (General) 48th Amendment
Rules, 1970.

(iii) Notificat;on G.S.R. No. 1094, dated
the 25th July, 1970, publishing the Cus-
toms and Cent al Excise Dutics Drawback
(General) 49th Amendment Rules, 1970.

[Placed in Lilrary. See No. LT-4110/70
for (i) to (iii).

SHRI K. R. G\NESH: Sir, I also beg to
lay on the Table a copy of the Ministry of
Finance (Dcpartn ent of Revenue and Insu-
rance) Notificatior G.S.R. No. 1153, dated
the 5th August, 1170 (in English and Hindi),
together with an Explanatory Memorandum
thereon. [Placed in Library. See No. LT-
4108/70.] ;%
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SIXTH REPORT OF THE JOINT COM-
MITTEE OF THE HOUSES ON
OFFICES OF PROFIT

SHRI BIREN ROY (West Bengal): Sir, I
beg to lay on the Table a copy of the Sixth
Report of the Joint Committee of the Houses
on Offices of Profit.

MESSAGE FROM LOK SABHA

THE WEST BENGAL ApprOPRIATION (No. 2)
BiLL, 1970

SECRETARY: Sir, I beg to report to the
House the following message received from
the Iok Sabha, signed by the Secretary of
the Lok Sabha:—

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose hcrewith the West Ben-
gal Appropriation (No. 2) Bill, 1970, as
passed by Lok Sabha at its sitting held on
the 25th August, 1970.

2. 'The Speaker has certified that this
Bill is a Money Bill.”’

Sir, I lay the Bill on the Table of
House.

the

MOTION RE INTERNATIONAL SITUA-
TION

THE MINISTER OF EXTERNAL AF-
ﬁAIRS (SARDAR SWARAN SINGH): Sir,
move:

_““That the present international situa-
tion and the policy of the Government of
India in relation thereto be taken into

consideration.”’
Sir, [ have no intention to make any
speech at the commencement because I

want hon’blc Members to participate in the
debate. T will crave the indulgence of the
House to wind up the debate and I will try
to cover in my concluding speech, by refer-
ring to important international events, and
answer the specific points that might be
raised in the course of the debate.

The question was proposed.
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SHRI BHUPESH GUPTA (West Bengal):

Sir, I move:

1, “That at the end of the motion, the
following he added, namely:

‘and having considered the same, this
House reiterates its adherence to the
policy of non-alignment and pcace,
anti-colonialism and anti-imperialism,
and recommends to the Government to
further strengthen this policy and carry
it forward.” "

2. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes with serious concern the
mounting pressurc of the rightist forces
on India’s foreign policy with a view to
reversing it in a pro-impcrialist direc-
tion.” *’

3. ““That at thc end of the motion, the
following be added, namely:

‘and having considered the same, this
House views with grave concern the ris-
ing tempo of anti-Sovietism in the
reactionary circles in the country with a
view to recking India’s foreign -policy
of peace and non-alignment.’

4. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
house deplores the concerted attempts
by reactionaries to disrupt and under-
mine the friendship and cooperation
between India and the Soviet Union
which is contributing not only to the
cause of world peace, but also to the
independent cconomic development of
our country.”’’

K. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House warns the nation that the
rightists” attack on Indian foreign policy
is an integral part of Right Reaction’s
plot to bring about a rightists’ takeover
of power at the Centre.” '’

6. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes with great anxiety and ap-
prchension the increasing activities of
the C.LLA. in this country in pursuance
of the cloak-and-dagger diplomacy of the
United States.” "

7. “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes with concern the open and
covert efforts of imperialism, specially
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U.S. imperialism, to bolster and en-

courage the rightist forces in this coun-

try.”

8. ““That at the cnd of the motion, the
following be added, namely:

‘and having considered the same, this
House notes that the U.S. and other
imperialists are trying to exploit the pre-
sent instability and uncertainty in the
political life of the country to push for-
ward the plan of neo-colonialism.* "

9. “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes with concern and regret
certain tendencies on the part of the
Government to yicld to the pressures of
U.S. and other imperialists and of the
rightist forces within the country.” **

10. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House expresses its disappointment that
the Indian mission in Hanoi should not
have yet been upgraded to the ambassa-
dorial level."

11. “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House, while welcoming the establish-
ment of Consulate-level relation with
the German Democratic Republic, how-
ever, regrets that the full diplomatic
recognition to this first Socialist Ger-
man State, which is striving for peace,
and is friendlv to India should have
been denied.” ™’

12. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House recommends to the Government
that the Indian mission in Hanoi should
be immediatelv upgraded and the Ger-
man Democratic Republic accorded full
diplomatic recognition.” **

13. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House sees no justification whatsoever in
India’s continuance in the Common-
wealth of Nations, especially after the
return of the Tories to power with their
declared policy of military presence in
the East and military support to the
racist South African regime.’’’

14. ““That at the end of the motion, the
following be added, namely:
‘and having considercd the same, this
House is of the opinion that India’s
foreign policy in so far as the UK. is
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concerned his lost all its character and
has become ibsolutely ineffective.' ’

15. “That al the end of the motion, the
following be «Jlded, namely:

‘and havir g considered the same, this
House regre s that the Government of
India has nst been acting in a forth-
right and firm manner in relation to
the Government of UK. when this
Governinent allows and indced en-
courages, colsur bar and racist discrimi-
nation witlun  the U.K., especdally
against the Indians, Pakistanis and other
residents of Asian-African origin.” "’

16. “That at the end of the motion, the
following be a lded, namely:

‘and havin) considered the same, this
House cxpresses its disappointment that
the Governn.ent has not yet accorded
diplomatic r¢ ognition to the Provisional
Revolutionary Government of the Re-
public of South Vietnam.’ "

17. < That at the end of the mouon, the
following be ad led, namely:

‘and having considercd the same, thss
House is of th ' opinion that India should
take immedia e steps to start trade rela-
tions with the Democratic Republic of
Vietnam.” ”’

18. ““That at the end of the motion, the
following be acded, namely:

‘and having considered the same, this
House is of 'he view that the Govern-
ment of Unitel National Front of Cambo-
dia, headed )y Prince Norodom Siha-
nouk, should be recognised as the legal
and authentic Government of Cambo-
dia.” "’

19. *1hat at he end of the motion, the
following be adled, namely:

‘and having considered the same, this
Housc is of opunion that India’s member-
ship of the so called Asian Development
Bank is contrary to her foreign policy
and internatinnal commitments, and
constitutes a :lircct encouragement to
the United St tes—Japanese designs and
the SEATQ." ~’

90. “That at the cnd of the motion, the
following be ad led, namely:

‘and having considered the same, this
House 1s of o} inion that India must not
take any step in its diplomatic relations
with Indonesis which would, or is likely
to, encourage the present despotic, mili-
tarist Suharto regime Dased on religious
fapaticism and total suppression of all
democratic liberties and cven Human
Rights.” §

? .
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21. ““That at the end of the motion, the
following be added, namely:

‘and having considered the sanie, this
House is of opinion that India must
fiankly tell Malaysia that the latter's
support to the presence of the British
troops in the Malaysian region would
be regarded as a betrayal of the cause of
national liberation and a threat to the
security of this region as also a stumb-
ling bloc to the promotion of friendly
relations between India and Malaysia.”

22, f‘That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House calls upon the Government to
make a correct and objective evaluation
of the imperialist and neocolonialist
ambition of Japan and the threat Japan

now poscs to the countries of the Asian
region.” "’

23, ‘_‘That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of the view that the attempt to
build trade and other cconomic relations
with Thailand and other Asian SEATO
countries, actively supporting the Unit-
cd States war in Vietnam, runs counter
to the objectives of India’s foreign
policy.”

24. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of the view that India should
stop its trade relations with the puppet
Saigon regime, more particularly in
respect of goods which may be used,
directly or indirectly, for military pur-
poscs.” "’

25. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that India must
come out sharply and categorically in
condemnation of the latest Nixon policy
of the “vietnaminsation of war” in
Victnam and of ‘‘Position of strength’’
which is intended to make Asians fight
Asians and prolong and spread the
United States war in the Indo Chinese
peninsula.’ *’

26. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House calls upon the Government to
demand of the United States the can-
cellation of the US-PAK military aid
pact of 1954." *'
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[Shri Bhupesh Gupta]
27. “That at the end of the motion,
the following be added, namely:

‘and having considered the same, this
House reaffirins India’s full and unstint-
ed support to the United Arab Republic
and other Arab nations dcfending frec-
dom and security against the aggressive
Israel, backed by the United States of
America.’ "’

28. ““That at thc end of the motion,
the following be added, namely:

‘and having considered the same, this
House urges upon the Government to
extend 1its full support to the struggle
of the Palestinian Arabs to return to
their homeland and, in particular, to
the Al Fateh which is leading shis
struggle.” **

29. ‘“That at the cnd of the motion,
the following be added, namely:—

‘and having consideted the same, this
House recommends that the Al Fatch
be allowed to open an information oflice
in New Delhi.” ™

30. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House hails the treaty between the
USSR and the Federal Republic of
Germany for the 1enunciation of the use
of force, and hopes this would usher in
an era of detente in Europe.' "’

31. ‘“That at the end of the motion, the
following be added, namcly:

‘and having considercd the same, this
House is of opinion that both the Ger-
man Democratic Republic and Federal
Republic of Germany should be adniit-
ted to the United Nations.” "

32. ““That at the end of the motion,
the following be added, namely:

‘and having considered the same, this
House is of opinion that India should
display initiative in helping to bring
about an accord on European peace and
security.” "’

33. ‘“That at the end of the motion,
the following be added, namely:

‘and having considered the same, this
House is of opinion that India should
take initiative at the forthcoming non-
aligned meet at Lusaka in mobilising the
non-aligned nations to actively support
the cause of Vietnamese liberation and
other national liberation movements and
for further activising the forces of anti-
imperialism and anti-colonialism." **

34. “That at the cnd of the motion,

the following be added, namely:

‘and having considered the same, this
House is of opinion that India should
support the participation of the Pro-
visional Revolutionary Government of
the Republic of South Vietnam and the
Cambodian Government hcaded by
Prince Norodom Sihanouk.’ '’

35. “That at the end of the motion, the

following be added, namely:

‘and having considered the same, this
House is of opinion that India should
play its due role in strengthening the
relations between the non-aligned States
with the USSR and other socialist
States.” '

36. ‘““That at the end of the motion, the

following be addcd, namely:

‘and having considered the same, this
House is firmly of the view that India
must constantly consolidate her friend-
ship and cooperation with the Soviet
Union and give no quarter to the nefa-
rious efforts to sabotage it.” *’

37. “That at the end of the motion. the

following be added, namely:

‘and having considered the same, this
House urges upon the Government to
firmly adhere to the policy of nuclear
disarmament and not to yield in any
manner to the pressures for making the
atom bomb by our country.’”

38. ““T'hat at the end of the motion,

the following be added, namely:

‘and having considered the same, this
House is of the view that India must
take duc note of the growing trends in
Pakistan in favour of internal democracy
and good neighbourly relations with
India." *

39, “That at the end of the motion,

the following be added, namely:

‘and having considered the same, this
House is of the view that India’s policy
towards Pakistan must continue tc be
based on the Tashkent Declaration and
be conducted in the Tashkent spirit.” '’

40. ““That at the end of the motion, the

following be added, namely:

‘and having considered the same, this
Housc is of opinion that cfforts should
be made to resume, to begin with, trade
relations between West Bengal and East
Pakistan and that for this purpose the
West Bengal authorities should be given

necessary power.
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41. “That at t-e end of the motion, the
following be added, namely:

‘and having ‘onsidered the same, this
House is of cpinion that while justly
criticising the Pakistan Government for
its anti-India ‘tance, the Government
must at the sane time give duc publi-
city to the acti-ities of democratic forces
in that countr:.””’

42, ““That at he end of the motion,
the following be added, namely:

‘and having sonsidered the same, this
House is of op nion that more frequent
contacts betwec 1 India and Pakistan at
the ministerial level would be condu-
cive to the cau e of Indo-Pak. amity.” ”’

43, “That at U 2 ¢nd of the motion, the
following be addid, namely:

‘and having «onsidered the same, this
House cautions the Government against
anti-India provocations which reactiona-
ries in Pakistas may indulge in so as
to divert the poople from the real issues
before them in the coming elections.’ ™’

44, ‘““That at 11e end of the motion,
the following be added, namely:

‘and having ¢>onsidered the same, this
House expresses its profound satisfaction
at the formaticn of the new United
Front Government in Ceylon, headed by
Shrimati Sirimaio Bandaranayake, which
is firmly pledgel to the policy of peace
and non-alignny nt, anti-colonialism and
anti-imperialism * *’

45, ““That at th: end of the motion, the
following be addel, namelv:

‘and having o msidered the same, this
House recommeds to the Government
that fresh initia'ive be taken to streng-
then Indo Ceyloaese friendship and co-
opcration and ‘or the implementation
of the Shastri-Sirimavo Agrecement of
October, 1964, regarding the residents
of Indian origin in Ccylon on the basis
of the repatriativn of a definite number
of Indians on tlie one hand and grant-
ing of the Ceyonese citizenships to a
similar definite number of Indians on
the other, as fix«d in the original Agrec-
ment.” ”’

46. ““That at the end of the motion, the
following be adde:!, namely:

‘and having ci nsidered the same, this
House is of the vicw that only if India
fulfils her quots of repatriation of
Indians from Cevlon as per the Shastri-
Sirimavo Agreement of 1964, can the
Indian Government effectively seek the
fulfilment by Ceylon of the other part
of the Agreement, namely, the granting
of Ceylonese citizenship to residents of
Indian origin in_Ceylon.” "

= -
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47. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that the Indian
High Commissioner in Ceylon be given
dlear instructions to handle Indo-Ceylo-
nese relations in the same spirit in which
the late Prime Minister Lal Bahadur
Shastri signed the Shastii-Sirimavo Agrec-
ment of 1964, instead of trying to take
advantage of the modifications later made
therein by Dudley Senanaike mainly to
pleasc certain vested  interests  in
Ceylon.” **

48. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes that it is nccessary to en-
sure balanced trade relations between
India and Ceylon in view of the fact
that Ceylon’s heavy adverse trade balance
with India does stand in the way of pro-
motion of stable and friendly cconomic
coopcration between the two countries
for mutual benefits.” *’

49, “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that an early meet-
ing between the Prime Ministers of
India and Ceylon will be useful to revive
and strengthen the earlier friendly con-
tacts interrupted by the former Dudley
Senanaike Government.’ '’

50. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes that certain maps publish-
ed in foreign countries do not correctly
show the Indian borders, and calls upon
the Government to take up the matter
with the relevant authorities for ncces-
sary corrections in such maps.” >’

51, “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes that the USA still continues
to treat Goa as a province of Portugal,
and calls upon the Government to takc
up the issue with the USA and demand
of the latter that Goa be recognised as
a part of the Indian Union." "’

52, “That at the end of the motion,
the following be added, namely:

‘and having considered the same, this
House disapproves of certain publica-
tions in the West which treat large
chunks of Indian Citizens as belonging
to some other country.” '
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53. “That at the end of the motion, the

following be added, namely:

‘and having considered the same, this
House regrets that the Ministry of Ex-
ternal Affairs functions without a global,
integrated approach to the present in-
ternational situation and new develop-
ments with the results that the actual
implementation of the foreign policy is
vitiated by compartmentalisation, ad-hoc
approachies, and an evident lack of an
overall perspective.”

54. ‘““That at the end of the motion, the
following be added, namely:

‘and having comsidered the same, this
House notes that India’s foreign policy
has been steadily losing its dynamism
since the death of Jawaharlal Nehiu
with the result that this country’s sta-
ture 1 world affairs has considerably
fallen.” "’

b5. “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House cannot avoid the impression that
the direction of foragn policy by the
political Icadership is minimal while the
top bureaucrats in the External Affairs
Ministry virtually formulate foreign
policy approaches and tasks.” "

56. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes with pertuibations the dark
influence of the Western powers, notably
the US Embassy in New Delhi, on the
higher cchelons of the Ministry of Ex-
ternal Affairs.’ '

57. “That at thc end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes with surprise the attitude
of the Ministry of Extcrnal Affairs in
regard to the various disclosures made
in J. F. Galbraith’s book AMBASSA-
DOR’S JOURNAL about the behind-
the-scene activities of the then Foreign
Secictary M. J. Desai and other offiials
of the Foreign Ministry to influence
India’s policy to suit the US inteiests
and designs.” "’

58. ‘“That at the end of the motion, the
following be added, namely:

‘and having cousidered the same, this
House notes that some high officials in
the Ministry of External Affairs are
doing everything in their power to
cmasculate the anti-imperialist and even
anti-colonial aspects of India's foreign
policy since they know that an imme-
diate reversal of the same is not feasible
under the present Government.' "
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nternational situation 128

59, ““That at the end of the motion, the
following be added, namely:

‘and having considercd the same, this
House notes that some ofhcials in the
Ministry of External Affairs do not hesi-
tate to pass on confidential information
to certain sections of the press and others
in order to mount offensive against
India’s foreign policy from a pro-im-
perialist, rightist position.’ ”’

G0. *“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of the view that the Ministry
of External Affairs should, at the top
level, be thoroughly reorganised to en-
sute honest and imaginative elaboration
and implemecatation of the policy of
peace, anti-imperialism and anti-colo-
nialism.” *

61. *“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House cxpresses its dissatistaction at the
manner in which the so-called Foreign
Aftars Committee of the Cabinet was
functioning.” "

62. ““That at the end of the motion, the
following be added, namely:

‘and having considcred the same, this
House dcplores the appointment of
former princes, ex-Army officers, dis-
credited politicians and burcaucrats and
other reactionarics as ambassadors in
forcign countries.”

63. "“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that the training of
the Foreign Service cadres must be radi-
cally re-otiented so that a sense of high
mission and firm commitment to the
policy is inculcated in them.’ *’

61. “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that merits of the
Indian Foreign Service cadres should be
duly acknowledged and rewarded from
the standpoint of how they have dis-
plaved bhold thinking and initiative to
bring purposefulness and dynamism to
the foreign policy.” **

65. ‘““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that the working ot
the Indian Missions in Washington,
London and Bonn should be searchingly

reviewed in all aspects of their activi-
ties.” *”
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66. ““T'hal at ti e end of the motion, the
lollowing be add :d, namely:

‘and having onsidered the same, this
House notes tf at there is a great deal
of nepotism, .vouritism and finanual
waste prevalen in the Indian Missions
in several countries, notably the U.S.A,
and U.K." "

67. ‘““I'hat at ihe end of the
the following be added, namely:

motion,

‘and having onsidered the same, this
House notes thit the Indian big business
has established shady liaison with some
officials in a n' mber of Indian Missions
abroad, and cxils upon the Government
to exercise the utmost vigilance against
such contacts.”

68. ‘“T'hat at the end of the motion, the
following be add:d. namely:

‘and having ronsidered the same, this
House appieci. tes the invitation to the
Foreign Minist ‘v of Provisional Revolu-
tionary Government of the Republic of
South Vietnan., Madame Nyguen Thi
Binh Dby the {)mer Minister of Exter-
nal Affairs and expresses profound satis-
faction at her memorable visit to owm
country, but, it the same time, regrets
the petty-mincded manner in which the
visit was treatcd by the Government in-
cluding the la ter’s attempt to keep as
far as possible the distinguished guest
away fiom the people and from trulv
mass reception.’ ™’

69. ‘“That at 11¢e end of the motion, the
following be adced, namely:

‘and having considered the same, this
House deplore. that Government should
have granted 'isas to two Saigon agents
to visit this ountry at the time of
Madame Binh s arrival and to be parad-
ed here by the enemies of India’s foreign
policy.” "’

70. ““That at the end of the motion, the
following be adc ed, namely:

‘and having considered the same, this
House is of « pinion that Government
should have tiken far more serious ex-
ception to the provocative and insulting
suggestion by rhe Saigon puppets for the
arrest of Mad.me Binh during her bricf
sojourn in Inlia," "

71. “That at the end of the motion,
the following b added, namely:

‘and having considered the same, this
House is of »pinion that the so-called
South Vietnainese consulate in New
Delhi should have been asked to wind
up, especially after the attack on the
Indian Mission and the burning of the
Indian Flag :n Saigon, and of course,
in view of t!e fact that it does not re-
present South Vietnam.'

L/B(N)13R3S—6
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72. ““I'hat at the end of the motion, the
following be added, namely:

‘and baving considered the sameé, this

House 1ecommends that the People's

Republic of Korea be accorded full dip-
lomatic recognition.’ *’

73. “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is ot opinion that the passports
for visits to Taiwan should not be issu-
ed as in the case of South Africa and
Portugal.’

74. ““That at the end of the motion, the
tollowing be added, namely:

‘and having considered the same, this
House notes with surprise and shock
that the Indian Missions 1 Britain,
France, Italy, West Germany and Spain
should not have taken any steps to pre-
vent the convents in these countries
from the alleged purchase of poor pea-
sant girls from Kerala for nunnery, leav-
ing it to the Sunday Times of Y.ondon
to divulge such traffic in Indian girls.” ”’

75. ““That at the end of the mation, the
following be added, namely:

‘and having considered the same, this
House notes that the Government is not
exercising even the minimum care in
issuing visas to foreign nationals from
the West to visit this countrv in the
guise ol tourists, research scholars, etc.,
with the result that spies, smugglers,
hippies and the like arc coming here in
large numbers.” "’

76. ““That at the end of thc motion, the
following be added, namely:

‘and having considered the same, this
House recommends that Govermment
should 1introduce visas for the Biitish
subjects other than those of Afro-Asian
origin, from the UK coming to this
country.” ”’

77. ‘““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House recommends that the national
liberation movements in the Portugese
colonies be given better and more active
support and also invited to open their
information offices in New Delhi.” "

78. *That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House notes that the continued econo-
mic dependence on the USA and other
Western countries contributes in large
measure to the inconsistencies and
vascillations on the part of the Govern-
ment in the sphere of its foreign policy,
and that this dependence has to be over-
come at all costs in order that India
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can worthily fulfil her role in the world
affairs in the interest of peace, national
liberation and progress.” ”’

SHRI PRANAB KUMAR MUKHI'RJEE
(West Bengal): Sir, I move:

79. ““That at the end of the motic'1, the
following be added, namely:

‘and having considered the sam~, this
House urges upon the Government of
India to give a dynamic approach to
our foreign policy and to play an effec-
tive role in support of the newly liberat-
ed countries particularly in Africa and
Asia.” ”’

80. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House uiges upon the Governm.nt of
India to establish full diplomatic rela-
tions with the States which have libe-
rated themsclves from colonial yoke and
attained de facto sovercignity.” "’

81, “That at the end of the
the following be added, namely:
‘and having considered the same, this
House urges upon the Government of
India not to yicld to any sort of pres-
sure, economic or political, exerted by
any power and to uphold its indepen-
dent, ncutral and non-aligned policy
enunciated by late TPandit Jawaharlal
Nchru.” ™

SHRI BANKA BEHARY DAS

muotion,

(Orissa) :

Sir, T move:

82. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that Government
have failed to stick to the non-aligned
policy under the pressure of super powers
and have failed to improve the image
of India in international field.” *”

83. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that Government
have failed to develop closer relations
with East and South East Asian coun-
tries, which is very vital for the main-
tenance of peace in this region.’ ”’

84. ““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is ot opinion that Government
have failed to create world opinion
against intrusion of super powers into
Indian Ocecan, which is desirable fiom
the security point of view.'"

85. ‘““That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of jopinion that Government
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have failed to protest against USSR’s
action in not revising the map in the
Soviet Encyclopaedia and other govern-
nient publications which show the north-
western and north-eastern parts of India
as Chinecse territory.””

86. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
FHouse is of opinion that Government
have failed to put sufficient pressure on
the UK Government against its report-
ed decision to supply arms to South
Africa and to convene a conference of
Commonwcalth countrics to prevent im-
plementation of such action.” "’

87. ‘“That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House is of opinion that Government
have failed 10 take adequate steps to
put piessure on the Government og UK
to change its immigration policy.

88. “That at the end of the motion, the
following be added, namely:

‘and having considered the same, this
House 15 of opinion that the quern-
ment have failed to raise their voice of
protest whenever the question of human
freedom arose as was cvident at the time
of the Czechoslovakia crisis because of
the aggiession committed by USSR or at
the time of invasion Of Cambodia by
tte USA and Vietcong forces In collu-
sion with North Vietnam and Commu-
nist China.” "’

ndment Nos. 82—88 also stood in the
e S hti Mulka Govinda Reddy,
umar).

THE LEADER OF THE OPPOSITION

(SHRI S. N. MISHRA): Sir, I move:

89. ““That at the end of the motion, the
following be added, namely: .
‘and having considered the same, this
House is of opinion that more %ndei
pendence and consideration of nationa
interest are required to restore thfa origi-
nal image of our foreign policy.
90. ‘“That at the end of the motion, the
following be added, namely: '
«and having considered the same, .th}s
House expresses its concern at tl}eddlm11:
nishing national consensus behind ou
foreign policy.” "’ .
91. “That at the end of the motion,
the following be added, namely: )
-and having considered the same, this
House expresses its concern at the steady
erosion of non-alignment 1n ouy foreign
policy which has affected our indepen-
dence of policy and action.
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SHRT A. D. MANI (Madhya Pradesh):
Sir, T move:

92. “That at the end of the motion, the
following be adoed, namely:

‘and having considered the same, this
House is of oj.imon that in view of the
harsh application of Immigration Laws
in the United Kingdom largely against
Indians and jersons of Asiatic origin,
Government nould inform e UK.
Government that unless the present
racist policy o the U.K. Government is
abandoned, India would be forced to
leave the Commonwealth.” "

93. ““That at 'he end of the motion. the
following be added, namely:

‘and having consideted the same, this
Housc is of oninion that in order to
strengthen and broaden the basis of
international 1.ndeistanding, cultural and
information ¢ :nties of foreign Govern-
ments which 1ave been closed down in
India should be ic-opened.’

94. *That at he end of the motion, the
following be ad led, namely:

‘and having, considerced the same, this
House is of «<pinton that in  view of
China developing thermonuclear  wea-
pons, the Government should experi-
ment with the making of nuclear wea-
pons which will give a fillip to scientific
talent in the country and also develop
its technological base.” ”’

SHRI A. P. CHATTERJEE (West Ben-
galy: Sir, T mosc
95. “‘That at 'he end of the motion, the
following be ac.led, namely:

‘and having, considered the same, this
House is of pinion that the entire
foreign polic: betrays surrender on the

s part of the {;overnment in many 1m-
portant mattrrs to the Anglo-American
imperialists and that the immediate
essential first steps to be taken for com-
ing out of the Anglo-American tutelage
are—

{a) recog iition of the
Revolution ryv Government of
Vietnam:

(b) upgr:ding to Ambassadorial level
of the Indian diplomatic mission at
Hanoi; .

(c) diplomatic recognition of
man Democratic Republic; and

(d) severance of relations with the
British Conmonwealth.” ”’

The ques ions were proposed

MR. DEPUTY CHAIRMAN: The motion
and the amendments are now open for dis-
cussion. We have got a large number of
speakers to speak on this important subject.
We have allotted one day for completing the
discussion. Ther: fore, we may perhaps have

1/B(N)13RS8—6(a)
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to sit Weyond 5 also. We have to conclude

the dcbate today.
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SHRT A. P. CHATTERJEE: May I re-
quest, through you, Sir, that the Minister
may kindly reply tomorrow?

SHRI A. D. MANI: Let us have the de-
bate today and hec may reply toworrow.

MR. DEPUTY CHAIRMAN: We have sus-
pended the whole business today. We have
dispensed with the Calling Attention Mo-
tion this morning. We can sit 1} hours after
5. There is no necessity of prolonging the
dcbate tomoriow also.

SHRT MULKA GOVINDA REDDY (My-
sorc): We can sit till 6 o’clock 10-day and
the Minister can reply tomorrow, because
vou shounld give more opportunities to Mem-
bers.

MR. DEPUTY CHAIRMAN: The debate
can go on till 5-30 ...

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): We can sit
beyond 6 o'clock. We have no objection,

SHRI MULKA GOVINDA REDDY: We
can sit up to 6 o’clock. Let the Minister
reply tomorrow,

SHRI OM MEHTA: No, no, it will not
be possible.

MR. DEPUTY CHATRMAN: At 5-30 the
Minister may he called.

SARDAR SWARAN SINGH: Sir, as a
large number of hon. Members would take
part in this debate and they would like me
to cover most of their points, 1 suggest that
I may be called, subject to your convenience,
at 5. I have forgone my right of speech at
the beginning to enable more hon. Members
to be accommodated.

MR. DEPUTY CHAIRMAN: The hon.
Minister wants to reply at 5 o'clock and
vou want him to reply tomorrow. Some
via media has to be found.

SHRI BHUPESH GUPTA: Sir, nobody
wanted to take away the Minister’s right of
specch, He has, in his discretion chosen not
to speak, and I can understand it, There-
fore, let us not make a big show of it, Sir,
the right of the Members to participate in
the discussion in an adequate manner should
not also be taken away. And that right can-
not be exercised by either cutting short our
speeches or remaining silent. Therefore, Sir,
I suggest that the Minister should reply not
at 5 o'clock but much later.

MR. DEPUTY CHAIRMAN: All right,

let us now start the debate and see how it
proceeds.
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SHRI MAHAVIR TYAGI (Uttar Pra-
desh): Sir, I would like to stress one point.
This is rather unconventional. On an im-
portant subject like our relations with
forcign countries, the hon. Minister was ex-
pected to give some salient points because
he would naturally want to be benefit.d by
the views of the House on certain imj ortant
points of Government’s policy. 8o, 1ot to
make any speech in the beginning would be
rather unconventional. I would sugges that
he should make a short speech and .-k us
to express oursclves on certain points which
are uppermost in our minds,

SARDAR SWARAN SINGH: I am in the
hands of the House. If they want me to
make a specch, [ am very willing to make
it.

MR. DEPUTY CHAIRMAN: It is not
nccessary. The hon. Minister has forgone his
right because of the laige number of Mem-
bers who want to speak.

SHRI MULKA GOVINDA REDDY: Mr.
Deputy Chairman, the foreign affairs debate
is always 1nitiated with a speech from the
Minister. Otheiwise, we had tabled ccrtain
motions and we should have had the right to
initiate the debate. We have forgone that
right because the Foreign Minister wanted
it. And it is but right that the Foreign
Minister should initiate the debate. Should
we take it that there is no policy of the Gov-
ernment with regard to foreign relations?
Is it a bankrupt policy? The Goveinment
should come forward with a statement say-
ing, ‘“This is our policy; what is your view?

MR. DEPUTY CHAIRMAN: If it is the
desire of the House, the Minister can just
mention the salient points,

SHRI NIREN GHOSH (West Bengal):
No, there is no necessity.

SARDAR SWARAN SINGH: Sir, so far as
the current matters which agitate the minds
of the hon. Members and also the country
are concerned, they have been the subject
matter of questions and Calling Attention
notices, and the Government’s position in
relation thercto has been made clear. It is
only to accommodate a larger number of
speakers that I made the offer. But if it is
the desire of the House that I should open
the debate, I am very willing to do it. I am
cntirely in the hands of the House and the
hon. Deputy Chairman.

SHRI MULKA GOVINDA REDDY: The
Minister should open the debate.

SHRI OM MEHTA: Hec has
opened the debate.

SHRI S. D. MISRA (Uttar Pradesh): Sir,
let him speak in the end.

MR. DEPUTY .CHAIRMAN; All right
Mr. S. N. Mishra,

already
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SHRI S. N. MISHRA: Mr. Deputy
Chairman, Sir, let me make it quite clear in
the very beginning that we as the Opposi-
tion party recognise, and arc always consci-
ous of, our responsibility to help build and
maintain a consensus behind our foreign
policy. [t should indeed be the concern of
every one of us that our foreign policy ap-

pears to be a truly national policy. And
it is kept bheyond the bounds of the
usnal controversies and polemics. There are

any number of issues which can constitute
a good battle ground for us and we will
never hesitate to join issues with the Gov-
unment  Rut let not factionalism on the
domestic front be projected on the external
front so that our image abroad gets frag-
mented and weakened. Even as it is, on the
domestic front it is bad enough. And many
a time we have a feeling that the Govern-
ment is following on the domestic front a
policy of conflict, and outside a policy of
subservience. That is the impression that
we get. But what I would like to emphasise
is that so far as thc problems confronting us
on the external front are concerned, we
would like to act, as it has been said, like
the Kawmavas and the Pandavas together; we
would be 105 and we would not be divided
amongst ourselves.

But at the same time I must say that this
cannot be a one-way traflic. This cannot be
a unilateral act on behalf of the Opposition.
There has to be a two-way traffic between
the Government and the Opposition. The
Government will  have to conduct itself in
such a way that in the internal field one
does not have to say that our foreign policy
is used for promoting narrow party interests.
I regret to say and I would have been glad if
I did not have to say it, that our foreign
policy—many a time we have an impression
and we cinnot get away from it—is being
utilised to serve narrow party ends. I do not
want to make a bald statement which may
look rather irresponsible. T would give certain
instances which would force you to the con-
clusion that our foreign policy is being dis-
torted and used for party ends. There can
be no better example than the now famous
interview of the American Ambassador, Mr.
Keating, which he gave to the correspondent
of the New York Times in Kashmir., The
Ambassador said that the Prime Minister
had outfoxed all other politicians in India,
probably in the other camp of the Congress,
that is, the camp to which we belong, and
that everybody had been on the run there-
after. He had also to say something, some-
thing not only about the internal politics of
certain parties in the country, but also some-
thing about ideology. And he said that if
the Indian Government was not ready to go
to the left of the centre—although it
pleases me; I would like the Government to
a0 to the left of the centre, but the point
that I want to make is that the Ambassador
| has ahsolutely no business to interfere in
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our internal affairs— these would create seri-
ous troubles. Thc Ambassador warned us
that a great revolutiin was going to overtake
us in the future it the Government did not
move to the lett of 'he centre. No Ambassa-
dor can be allowed tn commit such a flagrant
breach ol protocol. This is not done and
this must not be a lowed to be done. Did
the Government do anything in this matter?
Did the Governmen! show its displeasure in
any way to the Amlassador? And if he did
not express any regi2t, did the Government
show a stff upper 'ip to say that we will
have to take steps tc get him recalled? The
only explanation fo. the Govcinment’s in-
activity 1n this matt r can be that since the
Ambassador criticise! the opponents of the
Government, it plea ed them. And they did
not like to take any step in that regard.

Similarly, we con : (0 other instances of
the Soviet organs inierfering in our internal
affairs particularly the Soviet radio and the
press agencies. Thcv have been making all
kinds of intrusions nto our internal affairs
with perfect impunr'y and the Government
—this grcat Govermrient of ours—has been
pleading in defence of these organs. They
have been saying th. t they are autonomous
agencies of the Sov et Government. May I
ask you, Mi. Dcputr Chairman, ate not our
public undertakings ..Iso autonomous? Would
anybody for that nattcr suggest that they
do not have their piumary inspiration, moti-
vation and control from the Government?
This is the kind of trcatment we are being
subjected to by foreiin powers and the Gov-
ernment is not coming to our protection.
One is therctore, be ind to be driven to the
conclusion that the forcign policy is being
used for narrow partisan ends. I do not
have much time to ' o into other examples.

The basic question is whether we have
onc foreign policy or we have ¢wo forcign
policies almost run:ing concurrently at the
same time. From th: way in which the Pre-
sidentialisation of the officc of the Piime
Minister has been taking place, we are in-
clined to think that our foreign office has
become an adjunct of the office of the Prime
Minister. Or, we may say that thcre are two
foreign offices functioning at the same time,
This hon. Minister’ foreign oflicc might ap-
pear to us only as a facade of the real
forcign office functic ning in the oflice of the
Prime Minister. Th s impression is not only
crcated by the forcign intelligence being
located in the office of the Prime Minister—
although that is onv of thc important func-
tions which has to he reckoned with—but it
is also duc to the lact that all communica-
tions—mind you al  communications—sent
out by the office of the Prime Minister of
India are neither sent to the foreign office,
the so-called forecign office of the hon. Minis-
ter Sardar Swaran Singh, for information,
nor are they routei! through them. I am
saying this on the basis of some reliable in-

L
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formation. I would not like to make any
unsubstantiated allegation of any kind.

And Mr. Deputy Chairman, the powers of
appowntment to the diplomatic corps are
also concentrated 1 the othice of the Prime
Minister. These powers are being used as
powers for dispensation of patronage ...
dnteruplion)y and may be sometimes we get
an impiession that these powers are being
used for creating a coterie 1n the diplomatic
circle,

With these two foreign offices and these
{orcign polictes in essence functioning con-
currently, we have a kind ot dual diplomacy
working in this countty. We are reminded
of what one of the French emperors wrote
to lus diplomat in Russia :

“I 1ealise your difliculty in reconciling
the instructions you receive from me with
those you recenve from our Foreign Secre-
tary’’.

That is what Louis XV wiote to his .Ambas-
sador 1n Russia. And Mr. Deputy Chairman,
a gieat comnentator has said:

“I should go so far as to contend that
whenever a State seeks to 1un two foreign
polices  concurrently, a temptation to
which despots and Prime Ministers are
specially hable, their diplomacy becomes
mitnediately ineffective. Again and again,
fiom the days of Demosthenes to the days
ot Lloyed George and Neville Chamberlain
has history taught this seemungly simple
lesson’’.

Now, we have to learn a lesson from this.
L have no doubt, Mr. Deputy Chairman,
aftcr having said this, that therc is no viable
alternative to the principles of our foreign
policy. But the question is not one of mas-
ter principles or theit simphstic adumbra-
tion or their ritualistic reiteration. The
question is not that simple.

Sir, 1tis the verb, as Mr. Aneurin Bevan
said, wiich matters, not the noun, It is the
verb, ‘Verb’, whih matters. Now, there might
be agiceiment, Mr. Deputy Chairman, on the
platonic levels so far as the principles are
concerncd, But, when we come to the actual
issues Lo be tackled, we come to the parting
of ways. So, although we proudly claim, as
comnion heritage of the tenets of our foreign
policy, we have to say that the way in which
the Government conducts our foreign policy
makes us say that they are rendering these
principles completely vacuous. The emphasis
on non alignment would be pleasing, but
the chanting of it as a propagandist slogan
1> extremcly obnoxious. This has gone to
suchi an extent, Mr. Deputy Chairman, that
tf anybodv criticises the conduct of the
foreign policy, he is immediately dubbed as
being an cnemy of non-alignment.  This is
not going, you see, to work in the future,
this kind of plea is not going to wash. Rea-
lism is not o be found in the Government



139  Motion re.

[Shri 8. N. Mishra.]

by the people of India, so far as, you sec,
the conduct of the forcign policy is concern-
ed. But, the basic attribute, Mr. Depuly
Chairman—and the Government will have
to convince us on that question is the exer-
cisc of independence. How does the Govern-
ment use its independence? Does it care for
the preservation of independence at all in
international affairs? Where are the instan-
ces in rccent times in which the Govern-
ment has exercised independence in the con-
duct of foreign policy and where have we
used our indepcndence in our national in-
terest? Now, to mv mind, Sir, it secems the
lack of manocuyerability, the lack of flexibi-
lity and the lack of dynamism in the con-
duct of foreign policy are the very anti-theses
of non-alignment.

If you do not have manocuvrability, it
you do not have flexilulity, and if you do
not have dynamism, then do not repeat it
ad nauseum that yon are committed (o
non-alignment.

So, it is with these negativc attributes, ra-
ther the lack of these positive attiibutes,
that, you see, thc Government scems to he
going ahead.

Pakistan, Mr. Deputy Chairman, is a
member of a power bloc and yet it does
secm to us that it has morc manoeuvrability
and more flexibility than India has today.
So has Iran. They are everybody's darlings,
both Pakistan and Iran are evervbody’s
dailings. Everybody secms to he bidding for
their hands. Why so? Because they know
how to strike alternating postures of smiles
and frowns. But, our Government seems to
be behaving like a staid. prosaic lady, not
at anv time alternating frowns and smiles,
although we do have a charming Prime
Minister. And, yet, all this finesse of diplo-
macy seems to be resctied for the domestic
frout, but 1t does not sccm to have anv
application so far as the cxternal front is
concerned. Theicfore, let it be quite clear
that we do stand for the real principles of
non-alignment and other basic tenets of our
foreign policy.

There is another instance which would
g0 to show that this Government is having
a static concept of non-alignment. Only 2 or
3 davs back the Prime Minister was pleased
to send a message through one of the news
agencics of Yugoslavia in which she stressed
again the bi-polarity of the international
world. May I say that non-alignment has to
be viewed to an extent even now in the con-
text of a bi-polar world bug it has to be
realised at the same time that this bi-polari-
tv is now becoming somewhat obsolctec and
what we find now is a completely new
phenomenon of the condominium of the
Super-Powers  over the rest of the society.
That is what is happening. Tt is in this
context of condominium that we have to
view the princple of non-alignment—whe-
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ther it 1s being related to that. One Super-
Power scems to be completely chary and
aftaid ol doing anything cmbarrassing to
the other Super-Power. They are more at-
tached to the detente than to anvy problem
occurring anywhere and therefore you found
that Russia did not take any inlerest at all
mterms of mulitary intervention in the
Dominican Republic and so America did not
take any mterest in terms of militarv inter-
venton on the part of the Warsaw Powers in
Crechiostovakia and this is a fact whach has to
he 1eckoned with. There is going (o be an-
other daimant (o share this  power  that
would be amvadable under condominitm and
that 1~ rapidly coming to the scene, that is
China. But in ow lorcign policy at no time
have we found ane mention about the spheres
ot influence which are sought (o bhe carved
out by the Super-Powers and the  way  in
which the future of non alignment has to
he elated to .

Now when Ioam in the context of the
sphere of influence, 1 would like to go to an
imptessing that is shared by not a few in
this country that our country is becoming

subservient to the Soviet Union and unless
we arc able to disabuse the minds of our
public men. there can be no real  public

sauction You would be able to peint 1t out
much better. (Interrupiions). I do not find
just now, although somctimes T do haic an
impiession that only to give an impression
of  bemng  non-atigned this Gove nment
choses the policy of hi-satelhtism but what
U want o emphasise is that there is an im-
pression in the countrv—may be wrong and
if the Mimster is able to connovert it suc-
cessfullv none would be nappict than my-
self——that our countiy v Dbeing  practically
racked to the apron-strings of this onc Super-
Power, that is Russia and we have to de-
pend so  heavily upon it that we shall—if
we have not alteady made—make a non-
sense of the policy of non-alignment, Before
[ proceed with this matter, 1 would like to
cmphasise  that I would like to have the
friendliest of relationship with Russia and
in fact this country has to feel grateful to
Russta for manv Kinds of helps and assis-
rance that it has been able to extend to our
countiy. We atc not a country which can
be ungrateful for many of the things that
bave been done by Russia to help us. But
while T am prepared to say that, I would
also like to emphasise that in the matter of
mulitary supplies, the increasing dependence
on Russia is not catirely of the Govern-
ment's sceking. ‘That also I would emphasise
and mauny a time the Government had been
driven o secking aid fiom Russia hecause
the Wesican Powars have let us down and
one would not like to find fault with the

Government. [ would make it absolutely
clear.

But this has also to Dbe recognised
purely as a fact that our dependence on

Russia had increased to o~ enormous extent,
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and it might prove latal not only to our
independence in the international field but
ro also our indeper dence of action in the
domestic ficld. T wonld like to be very cate-
gorically dear on tlis point. Now the dan-
get has become soms what real because of the
naturc of the Government that we have in
this counury, and the support with which this
Govarnment is able to maintain itself. Every
aid, Mi. Dcputy Chairman, has a political
or ideological dimersion, more so military
ard, which could fe exploited mote fully
and actively by a cuantry that has aggressive
fraternal partics ard clements  inside the
country it assists. T lhink it would be pleas-
mg to my hon. friend, Mr. Bhupesh Gupta.

SHR! BHUPESH GUPTA:
speech 18 very enter latning.

Your whole

SHRI 8. N. MISIRA: All right, if it
pleases you, I am ‘et happy. The position
15 bound to be werse, Mr. Deputy Chair-
man, when a Minority Government has to
depend upon the ctive  co-operation and
support of such :lements, and is in fact
only too willing to bc led Ly such clements
m order to strike a so-called 1adical posture.

SHRI N. G. GORAY: (Maharashtra):
Why arc you shy of naming the party?

SHRI S. N. MISHRA: 1 have
named him herc. 1 is his paity.

SHRI A. P CH: TTIERJEE: Let it go on
record.

SHRI 8. N. MISHRA: Lct the honour go
to the partv of mv hon. fiiend, Mr. Bhu-
pesh Gupta.

With this lact o
SHRI NIREN GHOSH: What aic the

radial  postures hat the Govermmnent are
adopting?

SHRI S, N. MISHRA: [ said *‘so-called”.
You pethaps did 1 ot mark this word.

alicady

dependence . ..

Now, Mi. Depily Chaiman, with this
fact of dependence upon Russia—which I
have said purely as a fact—and also with
some amount of justification in cettain cascs,
lct not anybody sav that I bhave not been ob-
jective in my asscvsment. The question that
arises is wheth<r a better Aid  Diplowmacy
would not have « cersified the sources of our
aid. If the awd  vcmains concentrated in a
particular quarter then we are bound to be
too dependent upom it and theieby lose our
independence  Now, Sir, it 1 do not have
nutritious lood anl if there is a good friend
who gives me tnat food every day, then
there is no doubt that I am going to benefit
from it. But at the same time let it be quite
clear that T am going to be a slave to that
person, So this is the situation  where we
have come, and we have to find out whether
the Government has rcally brought to Dbear
the kind of Aid Diplomacy which it should

¥
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have, or it is deliberatcly not pursuing such
an Aid Diplomacy only to give a complexion
1o the politics of the country in a particular
way.

Now, Mr. Deputy Chawrman, all  this
tends (o peisuade wvs Lo the view that the
Governmeal secms to be pursuing the po-
licy which Dr. Soekarno did in Indonesia,
ine pobey of NASAKOM. And may be
that we shall sce very soon  this Govern-
ment pursuing the  policy of Sirimavo of
Cevlon Bul let me assert it with all the
cmphasis at my command that India would
not be allowed to go cither the Sockarno
way or the Sirimavo way. Howcver, there
are dear indications of this—the way in
which the Government seems to be function-
ing.

{nterrupiions)

Now, Mr. Deputy Chairman, [ would
like to give some instances, because this is
onc of the burning topics of the day, a tew
mtances o sk how this Government s
really subservient to the Soviet Umon. Take
fist the matter of national interest so far
as our taintory 15 concerned. Now, this
cartographue  misrepresentation has  been
continuing for the last fourteen years or so
and 1t has been further reiterated recently
in the month of June with the full confor-
mance of the Coundil of Ministers of the
USSR.

The Gosernment b0 - Pown pusillanimty
and slackness whicht can onty be put down
1o subservience o the Soviet Union, Sir,
ttev have pursued such pohies thir our
fiendship s being taken for granted by t.e
Soviet Union; otherwise theie could be no
scason for the Soviet Union having the au-
dacity to misrepresent from ycear to year cci-
tain areas which belong to us and it is a
shame, Mi. Deputy Chairman, that this
Government has not thought it fit to  lodge
cven a tormal protest with the Soviet Union.
The Government has never been clear  on
this point whether it did teduce to writing
its protest, whether it did make what can
be characterised as a formal protest. What
they have been doing all the time, My, De-
puty Chaniman, is that they have l)wl} i
ploring, requesting, entreaung, the Sovict
Union (o carry out corrections iy maps
and they have been fceeling satisficd thew-
selves with the verbal — assurances of the

Soviet Union.

GHRT ARJUN ARORA (Uttar Pradeshy:
What will vou do if you become the Piime

Minister which vou will not?

SHRI S. N. MISHRA: You racule that
Chair and then 1 shall say.

SHRI ARJUN ARORA: 1 am prepared
1o vacate my chawr for Mr. Mishra.
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SHRI BHUPESH GUPTA: Hc will send
an expeditionary force hcaded by Mr.
Masani.

SHRI S. N. MISHRA: Now, Mr. Deputy
Chaivman, their tactics of verbal assurances
to us and representation in the maps in fav-
our of China has been cxtremely helpful to
the Soviet Union. Thiough verbal assuran-
ces it has been satisfying us and through the
piinted representations it has been satisfy-
ing China. Here 1s diplomacy which the Gow-
ernment could probably cmulate but it
would ncver leain; politicians of their kind
cannot be trusted cver to leatn. Now, it is
amazng, Mr. Deputy Chairman, that 1
this matter of cartogtaphic musrepresenta-
tion the Government woke up cven to the
need of banuing the publications and the
maps from the Soviet Union only when an
agitation was mounted 1w this vegard and
there was a fearful prospect—{fearful or
otherwisc, whatcver you might call it—of a
massive mass movement being built up after
October 2nd.

Now, not only the Russians have been giv-
ing out our lands on then printed maps to
other countries like China but thev have
been treating the land 1n this country as
their own. Shall we forget that they com-
menced construction of a cultural centre in
Trivandrum without getting the permission
fiom the Government of Indwa? In Tiivan-
dium when they had gonc ahcad for quite
some time the Government did stop it but
that is not the point. The point in question
1s why should any foreign country treat any
bit of our land as their own and go ahead
with construction? While 1 am on thts point
1 would also like to emphasize that probab-
ly the status quo ante it sought to be restor-
ed m this matter and again they would go
ahcad with thent cultural centre and the
Amercans would again revive their libra-
ries and cultural centres. However, it 1s for
the Government to clarify this point whe-
ther they are going to restore the status quo.

Sir, I will give you another example of
how they have been treating this land as if
1t belonged to them. They commenced con-
struction and went ahcad with 1t in the mat-
ter of construction of a Consulate in Mala-
bar Hills in Bombay right in fiont of the
Chief Mimster's residence and the facts in
this case are amazing, if not shoking. The
Government of Maharashira wiote to the
Government of India in the Ministry of
Home Affairs a year back and the Ministiy
of Home Affairs wrote to the Ministry of Ex-
ternal Affairs and the whole thing was going
on merrily ahcad. Here again I have reli-
able information that permission was given
by one of the high-placed officials of the
Government of India ro the Soviet Union to
go ahcad with the construction. I would like
you, Mr. Deputv Chairman, to take hold of
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all those papers because I am afraid there
ate frantic attempts made to destioy some
of those papers. Actually permission was
given by the Government here. Now T ask
why the Ministry of Extcinal Affairs has
been slack in this matter and why they did
not take the necessary steps.

Now, while T am on this subject, 1 would
also like to make a 1elerence to what they
call the diplomatic s, the CD  plates
which they have been exhibiting. In  reply
to a question i the Rajya Sabha probably
in the month of Mav, the Government said
that they werc neither awaie ol these cars
being used nor had they given those to them,
but the names of erght Soviet jouinalists
have been provided to the Government of
India and they could check up whether these
cars aiec bemng diplomaticallv used by them
or not. One thing wiuch is of a moie dis-
turbing nature is this. There 1s now a rum-
our that an attempt 15  being made---1 am
not saving this to create some kind of sen-
<ation, mmd you and I would agam  be
happy if that tumout is scotched—to cnter
into a scecret military or other artangement
with the Soviet Union. This matter 15 caus-
ing so much of anxiety and suspicion that I
feel it my duty to bring it to the notue of
the Governmeat fo an authoritative con-
tradiction, if need be.

Now, 1 would come to the other scene and
the tragedy ot Asia. Asia is disturbed senous-
ly in the South East. Although the trouble
in the West is not yet over, there scems to
be a light down the tunpel In fact, it is
Asia which is bidding fair to be the cockpit
of troubles, not any other pait of the world.
Many people fear that Asia wmight become
the cockpit of a world war iteelt if things go
on as they do. There have heen both open
and surreptitious infringements of sovereign-
tv 1 Asia. There are two policemen in
Ama, the two super-powers, the United Sta-
tes and the Soviet Union. But there is an-
other emerging on the scenc on whom they
have absolutelv no control and that is China.
So, it is now becoming a ‘tripolar’ system in
Asia in the first instance and it may become
a ‘tripolar’ system in the world itself. Now,
it has been established . ..

SHRI BHUPESH GUPTA: Bipolar T
can understand. but ‘tripolat’ 1 cannot un-
derstand.

SHRIT S. N. MISHRA: Exercise vou: ima-
gination a bit more. Tt has now hecn cstab-
lished beyond anv  shadow of doubt that
China has acquired the potential for hecom-
ing grcat power. She is not only equipped
with the homb, but she is also. equipped
with the misale, Now, China has delinitelv
become the focus of  halance of power in
Asia. May be the day is not far off when it
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would become the focus of power in the
world itself, but the more important point
to notc is that we 1 ow find oursclves at this
moment confronted wilth the threat of a
new dimension to cur defencc.

The defence gap hetween India and China
is now crossing the permissible linut. China
is alicady at war in depth with us. Although
the Government ha. succeeded m lulling us
to sleep that the matter is quiescent, China
15 even at the presint moment at wat mn
depth with us. Therefore you find the insu-
1cctionary forces beong aided and abetted hy
Chuna and the slogan of Mao being the
Chainman is alrcady in the ait at some place.

Now, added to tnat we have got, Mr.
Deputy Chairman, the race to contiol the
Indian Ocean. That adds anothet dimension
to our problem. Prople have been talking
of the power vacuum in the Indian Occan,
although T must say that there is no vacuum
as such; probably it has alicady been filled.
There is a frantic attempt either to convert
it into an American lake or a Ruswsian lake,
as it used to be a British lake at onc time.
But the evidences are that there are mote
efforts made by the Soviet Union to gain con-
trol of the Indian Ocean, and recently the
charge has Dbeen made. although a contra-
diction has come, ti at when the hon. Prime
Minister went to Miuritius, she was negotiat-
g on behalf of tht Soviet Union for a ber-
thing place or what ver you might call it n
Mauritius for Sovict Union. (Interruption)
I have said that a contradiction has come.
Now Mr. Deputy Chairman, an tmportant
point to note in th s connection is that Mr.
Stalin at one time "1ad classified the nations
of the world into wo categories, the land
animals and the sca animals. Asia happens to
be in the category f the land animals, and
it is particularly fi)m the sea that threats
to the sccurity of Asia come. India also had
expertenced it in th: past when it was osver-
whelmed by nasval powers, these powers have
now lost their influrnce. To Asia this is the
threat which is now looming large.

M:. Deputy Cha rman, I would like to
say a few words about the peacc plan  in
West Asia. We fee! greatly relieved at the
hopeful turn in West Asia and at the pros-
pect of peace return ng to that extremely dis-
turbed area. The 11.S. peace plan accepted
both by the UAR and Israel marks three
achievements, First it has secured the ap-
proval of the UAR to direct negotiations
with Israel. Secoidly, it has secured the
agreement of Israel to withdraw from the
areas occupied by i after the last war—per-
haps the areas of ‘erusalem and so on are
excepted. but I have no authoritative know-
ledge upon this point. Thirdly, it has imme-
diately intioduced effective cease-fire which
was broken in spite of the UN resolution,
This is not merely freezing the situation as
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it is but it is a definite and distinct improve-
ment on the situation because the possibili-
tics of direct ncgotiations arc indecd great
we have Lo expless our appreciation ot the
Lwo super powcrs, both the United States
and the Soviet Union, for bringing about
this impiovement. Particularly it comes as
a matter of great relief to us  hecause the
danger of escalation of war had increased
very much in that area; it would have touch-
cd the flash pomt very soon because there
had bcen increasing commando activities
from the side of the Arabs and also there
were trequent acts of reprisal from the side
of Istacl. Then, on the one hand the Sosviet
Union had supplicd more lethal SAM mus-
siles to the UAR and pilots to fly their
planes, and on the other the U.S. President,
although he was himself very hesitant, was
under increased pressure of public  opinion
1o 1eplace the losses of the Phantom type of
planes of Israel.

Now a word about the treaty between the
Federal Republic of Germany and the USSR.
We wclcome this treaty between the Federal
Republic of Gerimany and the USSR. A stabi-
lisation of political and military positions n
Western Europe and West Asia is alwavs not
only gratifying (o us but very helpful to the
pcace-loving and developing countries.

It indecd marks a major break-through in
the European situation. So far as West Ger-
many is concerned, it has secured for it the
prospect of the continuance of the present
position in West Berlin without any threat
of use of force to change the status quo.
Sccondly, it has made the task of West Ger-
many in the matter of negotiating in trade
and other matters with Eastern Europe
casicr. And thirdly, from the point of view
of Sovict Russia, it has eliminated one point

_of friction with the United States and, what

is more fundamental, it has secured the wes-
tern frontier of Russia, which mecans that it
is now free to apply its energies to the other
fronticr which might be showing disturbing
signs.

So, that seems to be the analysis of the
treaty.

Now, Mr. Deputy Chairman, I would like
to say one or two words about ou relations,
coming nearer home. I will take only, three
or four minutes and then I will have finish-
ed my speech. But I would be failing in
my duty if I did not refer to the India-China
rclationship and  India-Pakistan 1clation-
ship, although very briefly. It seems that we
have decided—and that is particularly evi-
dent from what the Government has been
doing or they have not been doing in this
matter—to allow the problem that we have
with China to die out. There is an imprcs-
sion that we have come to terms with the
status quo. 1 must emphasise that this is
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clearly against the national comnutment atil
the national sentiment. Governnent will
have to convince the country that it is tak-
ing all appropriate steps, diplomatic  and
otherwise, to tedeem the solemn pledge grien
to the nation. We note of late that there
has been a change m the disposttion of tie
Chinese towards Tidia. Some people aie in-
clined to read wmto what Chairman Mao
said (o owr Charge d’ aftaits.  We do not
know what i» happeming 1 the  ficld of
India-China relationship. But we would like
to know from the Minister of  Fateinal
Affairs what are the recent davelopments so
far as this relationship between hee  (wo
countiies is concerned.

Sumilatly, Mr. Deputy Channian,  wrth
tegnd to Indo-Pak. relations, the Govein-
ment docs not scem to be taking us into fuil
confidence. Recently, Mr. E. Nmavanan of
the Patriot had an intervicw with the Sovict
Picmicr, and the Soviet Prime  Muinister,
good as he is. ..

SHRI ARJUN ARORA: Good—-you say:

SHRI S. N. MISHRA: 1 would alwo sav
that he 15 good, and he 1s one ol the 1ematk-
ablce leaders of the woild, and I say nothing
about that. You also must be a goud Indian.
Uhe Soviet Prune Minuster sarl that dwg,
the talks that took place between him and
President Yahya Khan theie was a search ol
ways to nommalee the  1elavons  hetween
Pakistan and Indi. UChe Soviet Proee Muns-
ter said that duning the couise of the talks
he did cverything  poswsible to help bring
together the two  States fuendly  to the
Soviet Union in accordance with the Tash-
kent Conference. Has the Government been
mformed of what transpured at the talks
between the Soviet Prenner and President
Yahya Khan?

Lastlv. Mi. Deputy Chauman. I would
Likely to sum up by saving that manv a timne
the claim v made by the Government and
1s supporters that 1t 1s a stieeessful foreign
policy. T have not been able to go the whole
gamut—that 1~ simply impossible duiing the
rimie available to me—but I must sav this s
not o, T have tied to  establish that not
only in the dircction mentioned carlier but
this would be found cven with regard ro dis-
armament—and we are  alwass wedded (o
world peace. .

I would sav that our foreign policy s in-
deed very abhy conducted, so ablyv condur ted
that no expedtations a ¢ entertamed by the
people of Indi, noy ¢ven claims made on
ity behalf by the Government in very em-
phatic tetms when they are pulled up
this House. Tt is so successful, Mr. Deputy
Chairman, that it is bhardly minded by anv
impottant countiy at the present moment. It
is so alive and throbbing  that 1t has be-
come forcign to the Parliament of India It
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is indced a piece of good luck that after two
years or so—I do not exactly know how much
Lime. [l is a long lapse of time—we are hav-
g a debate in the House. It is so live and
throbbing that this subject has become al-
most foreign to Parliament. It is so live and
dynamic that it does not figure in public
debates except in the form of criticism. It
is 50 active indecd that it has no role to play
in South-East Asia. Wc are the Chairman
of the International Control  Commission,
and we do not think it fit even to join the
Asian alternative by Indonesia. This Con-
ference was attended by three secular Mus-
lim States and yct our Government did not
think it fit cven to send an objection.

It is so active that we have no role to
play in West Asia. Other powers have been
conducting negotiations endlessly for some
time and now their talks are coming to frui-
tion in some way, but nowherc India has
figured in them. Even then, Mr. Deputy
Chairman, a claim is made on behalf of the
Govermment that they are conducting a for-
eign policy which satisfics the aspirations and
sentiments ol the  people. T think 1t 1 a
claim which cannot be sustained on any
rational grounds. Therefore, we have given
notice of certain amendments. I hope that
the House will consider these amendments
in the hght of the obsexvations that I have
made just now. flunk you very much.

SHRI BHUPESH GUPTA:
now adjourn for lunch.

MR. DEPUTY CHAIRMAN: Mr. Nurul
Hasan, will vou spcak now or after lunch?

PROF. SALYID NURUL HASAN ((Nomi-
nated): After lunch.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2 p.M.
The Housc then adjourned for
lunch at fifty eight minutes past
twelve of the clock.

1

I think we

The Housc rcassembled after lunch  at
two of the clock, MRr. Drputy CHAIRMAN
in the Chair.

ANNOUNCEMENT RE RFELEASE OF
SHRI BHOLA PRASAD, MEMBER OF
RAJYA SABHA, FROM JAIL

) MR. DEPUTY CHAIRMAN: I have to
inform Members that I have received the

following letier dated the 18th August,
1970, from the Superintendent,  District
Jail, Monghyr (Bihar):

“In continuation of thi~  office  Jetter

No. 1283, dved the 1uh August, 1970,
I have the honow o inform that Shii
Bhola Prasad. Member, Rajya  Sabha,
who was intetned at thiy Jail on the



